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ART IV
Acts of Gujarat Legislature and Ordinances,promulgated and Regulations

made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by the
Govemor on the 23dAugust, 2017 is hereby pubrished for geieral information.

K. M. LALA,
Secretary to the Govemment of Gujarat,

Legislative and Parliamentary Affairs Department.

GUJARATACT NO.30 OF 2017.

(First published, after having received the assent of the Govemor. in the
"Gujarat Government Gazette", on the 24tr Augus! 2017).

AII ACT

further to amend the Gujarat validation of occupancy and Allotment of
certain Lands of Excess vacant Land vested in the State Government (under
the Urban Land (Ceiling and Regulation ) Act, 1976) Act,2017.

It is hereby enacted in the Sixty-eighth year of the Republic of India as
follows:-

1. This Act may be called the Gujarat validation of occupancy and
Allotment of Certain Lands of Excess Vacant Land vested in the State
Government (under the Urban Land (ceiling and Regulation) Act, 1976)
(Amendment) Act,2017.
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31-2 GUJARAT GOVERNMENT GAZETTE, EX. 24-08-2017 [ PART IV

Amendment 2. In the Gujarat Validation of Occupancy and Allotment of Certain
ofsection 7 of

Guj. 7 of Lands of Excess Vacant Land Vested in the State Govemment (under the

'ott' Urbun Land (Ceiling and Regulation) Act, 1976) Act, 2017 (hereinafter Guj. 7 or

refened to as "the principal Act"), in section 7, in sub-section (3), for the 
2ol7'

.F words, brackets and figure "within a period of one month of the receipt of the

notice irnder sub-section (2)",the words "ivithin period as may be prescribed"

shall be substituted.

Amendment 3. In the principal Act, to section 8, the following proviso shall be added,
of section 8
of Guj. 7 of namely:-

2017.

"Provided that nothing in this section shall preclude a nationalized

bank from recovering its legitimate dues under the relevant law from an

occupant even before the expiry offifteen years.".
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